IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
1 Y] :

-
O.A._976/96. Dt. eof Decisien: 15-08-96.

Gummadi Kanallammg ve Applican#.

Vs

1. The Generdl Manager,
SC Rly, Rail Nilayam,
Sec'bhad.

2. The Chief Persennel Officer,
SC Rly, Rail NRilayam,
- Sec'bad, '

3. The Dy.Chief Mech.Engineer,
Guntupalli Wagon Workshep,
SC Rly, CGuntup=z1114, :
Krishna District. : : ++« Respendents,

Ceunsel fer the Applicant : Mr. P.Krishna Regady,

Ceunsel for:the Respondents 3 Mr, K.Siva Reddy, SC For Rlypy.

CORAM1
THE HON*BLE SHRI R. RANGARAJAN : MEMBER (ADMN,)
' t*%tt
ORDER

o

E e
Oral Order (Per Hon'ble Shri R.Rangarajan, Member "(Admn

.)

Heardg Mr.R.Krishna Reddy.-learnéd ceounsel for the

applicant and Mr.K.Sive Reddy, learned counsel feor the

respendents.

2. A lgnd measuring-OE acres 2-00 in R.S.Ne,201/2 situated

in Elaprelu Village, Ibrahimpatnam Mandal, Krishna.n}strict was

o

ewned by the mether of the appliéant aqu;s stated te have been

gcquited under award Ne.4/75 passed en 20-03=75 for thk

N

purpese ef

oed



14
r ™

-y

by this Tribunal in OA.7§S/BB.ana 05;841/88."the applicant while

' submitting a fresh appli?ation or resﬁbmitting.her earlier repre-

c.nstruetion of the Wagon Workshep, Guntupalli. It is further
1 .

stated that the applicant's!family iz mainly living en agriculture

and there is ne ether sourc§ of living. The applicant submits

that the guigelines of the Failway Boardfs letter dt. 31-12-82/1-1-83

provides for.rehabilitatienfof persens whese land was acquired fer
the constructien of‘Carriagb Repair Shed at Guntupalli |by giving ,
jeb te the land lesers er ﬁis wards. The applicant sulimits that

a Similarly placed applicant in OA,765/88 decided en 18-7-90, and in

| OA,841/88 decided en 18-9-§O, oy the file of this Bench, were given

3ob en the land losers quoéa. éﬁL alse prays for similar relief in
this QA.. _ ; .
3; Fe where ip the QA it is stated fhat the apphiéant has £
filed any representation iﬁ this connectien te the auth‘rities.

Theugh the learned ccunselffor the aéplicant submits that he will

check up the position. it }a net neéessary te wait tilll he checks

the pesitien as dispesing kf the applicatien at this stage will be
mere beneficisl to the apﬁlibant by direpging the respendents te
dispese of the representaﬁian if already filed aﬁd in|/case it is
not filed the applicént -&9 file a represengétion now [which may be
aiaposed of ip accerdance, with rules,
4, - In the result, the following directien is giveni~

The applicent may file a representatien, 1f she has net

. fliled a representation alxeady in ngard te the reque t fer the

|

job. In case she has already filed a representatien the same shoul

|
be brought te the netice of the’ reSpondents (R-3). If such a

representation is received by R-3 the same shculdbe 1s§osed of .

in accerdance with the.rﬁles taking due note ef the Girectiens gi

gentation te R-3 shall alse file a cepy of the judgement in OA,

765/88 and OA, 841/88 te R-3. ’
Se : The OA is ordered accordingly at the admis»ipn.stage

itself, Ne cests. ; Cﬁvﬂxﬁ_,«jl’ o
* (R.Ringarajan; / ‘
Member(Admn, .
fos f\?
Dated : _The_16th_Auqust 1996. a7 €3
Tpictated in Open Ceurt) P KGIT /
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Copy té:»'

1.

2.

3.

The Generzl Menager, S.C.Railwe ailng
o - el BN R f 713 ] v
gecunderabag, | . Ye R ilayam,

|
The Chief Persefinel Office Railni

-lef ) oY, S.C.Railwar iln:
secunieretad, e V- Rpiinilayem,

. - | . i . : ‘
Ehe Ny. Chier Mech. Enginesr, suntupalli waden Warkshep,
S.C.Rallway, Guntupalli, Xrirchna District,

Cna cepy to sri.:P,Krishna Reddy, advenste, Pap, Hyd.
5. 0One ceny tn sri.1K.$iva Reddy, 8C fer Rlys, AT, Wvd,
6, One cepy to nibréry. CAT, Hyd. |
7. One saafe COeBY. :
: |
|
|
|
I|
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